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New Delhi, this thsz 8th day of august, 19€

HON'BLE MR, JUSTICE DFL.MEHTA VICE CHAIRMAN (J)

HUN'BLE MR. B.K,SINGH MEMBER {A)

e abri G,a.,Malia s/o
ohri R.3.Malia,
R/0 9-E, Central Flace,
Bengali Market, New Szlhi.
2. shri SK shandil s/o v

Shri Suraj Kishan,
/: 109/2 fihirwada, Balbhgarh,

(By shri u.K.oawhnzy, Advocate)

Vs
Unign of India, throughs
Ggeral Mamager,
Northern Railuay,
Baruda House, New Delhi, ..Respondats.,
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1By Shri OF Kghatriya, Advecate)
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HUN!BLE SHRI JUSTICE D, L.MEHTA VICE CHA IRMAN (J)

have
Aapplicants/filed this D.i,. and prayed thercin

that direction be i
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al Jow further po:ts to 3C/3T employees in the cadre

of Assistant Persopnegl Lfficer Croup 'BY as SC/.T

employees are dlready holdng the posts in that padre
to the tune of 59%, No direction is necezseary in the

light of Indira Sauvhney's case. &5 repards the sszcond
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candidates vis-a=-vis SC/5T employs
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promotion by Jjumping the gueue in prefsrence to their

l czs
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gory emgloyees on the principglies of lay
loid down in VYzerpal Chauhan Vs, UQ

‘eram Chind & Urs, und _lsc the




